1, The Divl. Railway Manager,

3. The Union of India,

}“7 @

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BEN(

AT HYDERABAD
* %k *

1.'K.Nagarathnam

2. E.Naga Krishna Kumar : «+ Applicants.

Vs.

Hyderabad (MG)m
- Divisional Office Compound,
Sec'bad.

2. The Chief Personnel Officer,
5C Rly, Sec'bad. '

Rep.by the Secretary, :
Railway Bard, New Delhi-1, . »+ Respondents

-4

Counsel for the applicants Mr. G.V.Subba Rao

Counsel for the Respondents 3 Mr. V.Rajéswara Rao, A

CCRAM:

THE HON'BLE SHRI R. RANGARAJAN : MEMBER {ADMN.)

THE HON'BLE SHRI B.;S. JAI FARAMESHWAR : MEMBER (JUDL.)
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02-01-1997.

— p— wmy ewm w——

id1.CGSC,

..2

“y

e Y 3



-

ORDER

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER {ADMNM.)

i Heard Mr.G.V.5ubba Rao, learned counsel for the

applicants

~and Mr.V.Rajeswara Rao, lezrned counsel for the respondents.,

2. There are twc applicants in this OA, They are

as Diesel Chargeman=-B on 6-8-86 and 7-1-86 respectivelyl

they are working as Diesel Loco Chargeman in the Diesel

pppointed

Presently

Loco Shed,

Moulali under R-1. They acquired AMIE/B.Tech. qualificptions in

April 1989 and August 1988 respectively.

They were earlier granted

two advance incrementg fcr,11§cquiring Technical qualification

viz.,:AMIE and B,Tech,

3. The present CA is filed praying focr a direction

responcdents to exten& the benefit of judgement in 0A,72

.

,applicantsherein with all consequential_benefits.

.4.

the judgement of this Tribunal in OA.721/94.

Ipn view of

to the

| /94 to the

Both the sides submitted that this OA is sqlarely covered by.

thé above

fact that this is a covered case, we follow the same direction 3s

given in OA.721/94 and direct as follows:-
5.
respondents'to pf/give the applicants the benefit of thg

introduced by the Railway Boad vide 1ts letter dated 29-

6. The OA is ordered accordingly. No costs.

N

MEMBER ( ABMN .

spr

(R: RANGARAJAN)

s
o

I‘D—Qr-

In the result,the OA is allowed with the direction to the

t scheme
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0.A .ND§1209/96
Cepy te:

T

1 The Divisisena) Railuay Manager,
Hyderabad (MG), Oivisienal Office Cempsund,
Sacundarabady’

2¢ The Chisf Persennel Officer, Ssuth Central Railway,
Sacundarabad,’

34 Tha Secratary, Reilvay Beard,
New Delhid u

4, Dne cepy te MrJGJ\.Subba Rae, Advec:tey CAT,Hyderabads
5 One cepy te Mr.YiRajesuara Rae, Addl.CGSC,CAT,Hyderabhad,
64 One cepy to Library,CAT,Hyderabad , |

7. One duplicete cepy.
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TYRZD BY CHICKED 8y
SOMPLRTD a3y . APPRIMID BY

THI CENTRIL ZOMINIZTRATING TRISUNAL
HYDIR: 3D BINCH HYDZAB4D , f

-

THE HON'BLE SHRI R.AANGAR:ZHN: MIA)

AND

THEZ HON'SLZ S54RI B.S.2AT DARAMISHUARY »
' M{J) ¥

DATED: .} - T+
BRNCR/IUDGENINT
R.AL/C.A/MA o, -

in
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